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J.A. 205/92 

Date 	Office Report 	 Order 

-------------1---------------------------- 
-'--, 	I 

I . 	 I 	 -. 
r-ieard learned advocate Mr.P.H. 

Pathc-lq for the applicant. Admit. 

lissue notice o the resondents to 
I 	 I 	 I 

/, 	fi1e enly as to why interim relief 

as prayed for be not granted. 

1H.eturnable by 5th May, 1992. If the 

respondents do not allow the 

apolicant to resume duty, the order 

that may be passed on interim relief 

will have 	effect which will be 

binding to both the oartis. 

(R.C.Bhatt) 
Member (j) 

By consent of the learned 

the parbies the 
matter is adjourrEd to 7th 11ay, 
I rç 2. 

0 

(.c. Bhatt) 
liarabor (J) 

* daush ik 
Leaoe.d 	 n. 

do 	or the roe nonuents orociuc4t 
day one order dated 22nd April,1° 
from the office of the Chief Wor 
innager, Engineering hrkshoo, Sab: 
ti, through IOi1-AbI, and ors., on 
subject of Absorption of surplus 
ff-Concrete Sleeper Factr1r,Sahan 
deLng the names of all these ao. 
:aats in J.A. ar consent this order 
is taken on record. The 'respondents 

;o supply the cony 	this order to 
eenh applicant it not suppl±ed and to 
oct accordingly. The matter is adj-
norned to 15th June,1992. The learned 
advocate for the eon 1 icro submits 
that applicants ar b joth 
icoording to the order produced to- 

r learned 	von.nte r • • She- 

( R.C.Bhatt 
:nbn-- r' 

A 



M.A.StPNO 166/92 in 
-- -S.- - 

Date I Office ReDort 	
Order -F------------------i------------------------* 

 
--------------------------------------------- 29.5-19924 

Heard Heard learned couneel 

for the applicant Perused the order dated 17th 
May,1992.The order dated 22nd April,1992 can not 
be modified till further orders 

and the respondents 
will take the work Qccording to the order dated 
22nd April,1992 from the petitioners 

Role is 
macie returnable Within a period of tena days. 

Dastj notice be given for stay. The matter be 
put up on 8th June, 1992. 

r 
1 

D.L.Mehta 
Vice Chairman 

AIT 
$ 	

I 

96.142 	
Both the parties prays fo time. Hence 

the matter is adjourned to 11.6.1992. I 	
- 

I

jan (B,B. Maha 	1 	 (ri.L, Mehta) Member (A) 	
Vice Chairman 

*1< 

for t e ap1icant. 
41 $  

4) 	
The resoondent file rely :oe. 

I The office 	o verify whet±er objection in 
M.A. i removed or, not. 	e matter is aJourred 
to 15t July, 1 92. 

L'vvV'. 	I 

I / 	
(.C.BHAT 

Member (J) 
1 Vi4J 

7,,. 	 •q 	
) 

- 



I I 	 M.AT. 166/92 in o.A./205/92 
------------------- 

Ordc 
---------- 

	

15.7.92 	 The applicant has filed M.A. 166/92, encloSing 

the rew 	an order dated 
25.5.1992 issued by the 

DRN (E)B1 who is the first respondent. It is 

	

1 	
submitted by the learned counsel for the applicant 

that this order is contrarY to the order dated 
y the respondents 

22.4.1992 issued/ 	
produced and then on 7.1992. 

In respect of this order the Tribunal passed an 

or4er dated 29.5.1992 that the orders containL 

therein (i.e. dated 22.4.1992) cannot be modified 

till further orders and the respondents will take 

work from the applicants only accordi ng to 

that order. 

We have heard the parties. Th 

Annexure i order dated 25.5.1992 attached to ti 

M.A. appears to effect a change 	
the dutieSo 

persOnS mentioned therein some of whom are ap 

in this application. This is not perrniseble. In 

circumstances, we direct that in so far as Anne 

i order dated 25.5.1992 attached to the N.A. 

concerns any of the applicafltSi it shall not h 

given effect to,if not already implemented U 

further orders. M.A. is disposed of acordingJ 

A copy of the Tribunals' orde' 

29.5.1992 shoUld also be served to the resp 

by Register. 

The respondents to file re 

three weeks. The applicant to file rejoifl( 

within two weeks, thereafter. List the m 

final hearing on 18th AuguSt, 1992. 
L 

(R,C. Bhatt) 	
(.v. 

rr er (J) 	
Vice 

Me  

*Jfl 

II 



'- 

Office Report. J 	 0 R D E R 

1?regent.:t1r.P.H. Pathak, Adv/Apt. 
xZxkxXRRtX 

Mr. N.S.$hevde, Adv/Res. 

t the request of the respondents' counsel 

fr f i1 	ii cr 	t) 	tober, 1992. 

I 	
(N. V.Krishnan) 

Nemher(J) 	 Vjce Chairman 

vtc, 

,- --- I 	 -- 

/ 



Q.A. 205/9 2 

DATE OFFICE REPORT 	 ORDERS. 

(ii) 

.1.93 Mr. P.H. Pathak for the applicant has 

sent a leave note. Respondents have not filed 

reply. Three weeks time is sought which is 

granted. Rejoinder if any be filed within two 

weeks thereafter. List before the Registry for 

completion of pleadings. 

cL 
(R.C.Bi-iatt) 	 (N.V.Krjshnan) 
Member (J) 	 Vice Chairman 

vtc. 

::r. ::t-hk loirned advocate 

for the aoplicauit. Mr. 3hvi, 

C:LCVOCatC for Uo roofld.3i1t3 CT 

.e 	k.Te to file roply. Ti:o eçre 

irch li 

/. 
(;. echak:jTLeari ihott) 



L 	 D.•'. 205/92 

'LATE OFFICE REPORT 	 ORDERS. 

(9) 
1i.3.9 	athak, learned advocate for the 

applicant seeks time to file rejoinder as the 

learned advocate Mr. N.a.,Qhev(fe for the resoondeni 

files reply today before the aegistry. Hence 

call on 30th March, 1993 for furthor order. 

vtc. 

Reply is filed. Rejoinde5 if any,be filed wit 

two weeks i.e. on or before 13th April, 1993. 

Call on 13-4-1993 
i,. ' I 

(N.s ./Patel) 

Vice Chairma 

*A5 

30-3 

(1. Rakr is hn an) 
Member (A) 

T) (R.Z., i3 hat t) 
Member (J) 

(V. Radhakrjshnan) 

Member (A) 



13- 

-- 
OFFICE RET 

Learrieä adVOCdt for the parties are 

3 pEesaflt. ir.heve submiS that the 

rsPondets hVe filed reply on merits 

on 1 
1 -3-9• But the Off ice report,dated

26-3-93 
showS that the reply is not filed. 

ff ice to verifY the correct possitiOri and 

if reply 	fileis 	d, the applicant at liberty 

to file rejoid wjthjfl 4 weeks. 	to 

list the matter for final hearing i due 

cou --- S. 

f L 

(l,.(Olhatr) 	
.C.Bhatt) 

ernecr(J) 

ID 	 to get a 
V 7.  e 	

ateS thac he has yet  

of 	M. path may giVC d copy to him. 

t3 j d 
evee to oroduce the docUefl 1te 

	jth 

t 
ks.. v.A. jsposeQ of. 	iat 	i 

Jan.r 5 • 

3axe fla) 
er (J) 

(V .taóh 
tEJJ 



e present. At the request 
ned to 23.4.1995 tD 

cuments. 

UFICE REPORTIF 	I . 
------------ 

Learned cou6a1for the parties are preseQt 

At their joint request the 	matter is adjourne 

to 3-2-1995. 

(Dr. R.K.Saxena) 

Member (J) 
(V. Radhakrjshnan) 

Member (A) 

34 2-1995 
	

None present for the parties. The netter is 
adjourned to 10-3-1995. 

)r R--axena) 	 (v. Radha7,:rjshnau)  
Merrib er (J) 	 Member (A) 



Office Report 

.A./2 05/92. 

ORDER 

2L/4/95. None present for the parties. 
Adjovirned to 5. 

-ta)  (V.2acThakrjshnan) 
Member(J) 	 Mernber(A) 

I ait. 

8.6.95 

.95 

1s tho Oivisii-i 8:nch is not available, 

ths matt:r is adjnurrd to 26.5. 1995. 

I.Radhakrishnan ) 
Member jA) 

L.Toae present for the applicant. As this is 

a Division 3ench matter, the matter is aj ur: 
to 21.7.1995. 	 1 

(v.zris: 
Memb2r(:,1  

Mr. Pathak is nt present. Aáj*urne1 to  

11th Au!uSt, 1995. 

(1, R ad hak r is hn an) 
Mernber(A) 

vtQ. 

ii 



r_Dater  

Office Report 

11.8.95 

ORDER 	

- 

Division Jench rnattr, ajrn' 

to 25th 3eptember, 1995. 

- 	 (K.Rarrthy) 
Iernber(A) 

vtc. 

25.9.95 
	 Being a Division Bench matter, adjourned 

to 11th December,195. 

(K.Ramamoorthy ) 
Ilember(A) 

npm 

:vij-n 	jurnC 

I 1t:i Jr.i 	- 

siCk UtC filed by jr. P.H.Pathak. 3ei1c 

Divlj 	Bench matter, adjurnH t. 1.3.1 

(V. Radhakri 
Memhcr( 

ait. 

	

J:eo1 	tei, 



CA/2 O3,'2 

Office Report 	f 	 0 R D E R 

c_o . •'; 0 
	 Being a Bivi5ion Bench matter, adJcur C. 

to 	20.05.193, 

arflarflDorthy ) 

ember A) 
npm 

/ 	,Vl 
Pr r 

Me 

4) 	') 

HA 

7.8.96 

Being aDiViion Bench matter, ajurn' 

to 7th August,1996. 

(IK.Ramamoorthy ) 
Member (A) 

npm 

Being a Division Bench matter, adjourned 
to 29.8.1996. 

(K.Ramamoort -y) 
Member (A) 

ait. 

o ir... .ihah 

o1r.p.H.pthak; a.djourned to 12.5.  

(K.IamamQ .. )  
' 

- uui) 



Office Report 

12.9.96 
	 Being a DjViSiOfl Bench matter #  adjourn& 

to 10th Qctober, 1996 

( K.Ra1O0tthY) 
Member (A) 

1L.lO.90 

A 

L 

npIn 

Being a Division Bench matter, adj:urned 

to 27.11.1996. 

(V.adhakrishnan) 
Member ( A) 

alt. n. 

Jr2 1 I 

G2 .  
C 	 :) 

ib 

.t the j int recEue:3t of the iearnd cuosel, 

the r2atter is adjourned to 18.12.1996. 

	

A.K.Mishra) 	( K.arnamoorbhy 

	

Member (J) 	 Nernber (A) 

Leave note filed by Mr.N.3.3hevdeo it the 
requeSt of r4r.P.H.Pathdk, aajQUrfleU to 

15.1.1997. 

.Mj3h1) 	
((.1111affl00r thy) 

(J) 	
Member () 

.12.96. 



--Oqqm 
__ 

Wffice Report 	 0 R D E R 

	

8.5.97. 	 $ick note Eiled by Mr.p.H.pathk. Being a 

Livisiort 3en6h matter, adjourned tot 3.7.1997. 

(V.Radhakrishnan) 
Menber(A) 

ai t. 

	

:3.7.97 	 Both the learned advocates are present. 

Being a Division Bench matter, 

adjourned to 

( .Radhakrishnazi ) 

Member(A) 

n a 

	

31.7.97. 	 None present for the parties, 
Adjourned to 11.9.1997. 

	

(T.N.Bhat) 	 (V.Radhakrisbnan) 

	

Member(J) 	 Member(A) 

ait. 

	

11.997 	 £ITtC being over, adjourned to 
23.

0,019 

:, 	 A 
L(~t 

i; hat ) 	( V.Radhaihn 
Member (J) 	 Member (A) 

r- 



NOW- 

OfficeReport 	 ORDER 

t the recest ::E 	i 	atha:, ajouneJ 

i997. 

CT. N. sht) 	 (V. Radhzrishnan) 

- L 

H 	 rr 

~ 	n" i, ~ ~ I ~!I i) 

14, 2 ,97 	 This is a Division Bench flatter. 	As no 

Division Bench is available, adjourned to 

19.3.97. 

(TNBhat) 

Member (J) 

Being a Division Bench rntter, adjQurned 
to 07.4.1997. 

(;.Radhakrishnan) 
Merlther(A) 

ait. 

J. 	 Being a Division Bench rnatter, adjourned 

'jO 	1- 
. ) 	, , & j O 9 '.-7 . 

(7.Ra..hakrishnan) 
Member (A) 

alt. 



oA/205/92 

0 R D E R 

At the joint request of the learned advocates 

the matter is adjourned to 17.11.1997. 

P.C.}(annan ) 	( V.Radhakrjshnan ) 
Member(J) 	 Member(A) 

ripw 

Bethg a 1)ivsion 3ench matter,ijourieu 

to 15,12.97. 

hki 

it 	ft 	,C\C 

H ) 

(v. Radhakristnan) 
eiibe (A) 

in view Ot the 	OcctCS absLaiiflg fr 

work today, the matter is a 

(v.RaThakL ishuan) 

iember (-) 



JC 

	

Dat4 m 	Office Report 	
0 	R D E R 

•, 

23.3.98 	
it the joiflt request at the ierned av 

thelnatter is adjouXT 	toA14.O5.1998. 
H 

	

P.C.}Canflafl ) 	( vJadha ishna 

	

Melnber(J) 	 Member () 

Leave note i1e by 

23.7.98 

7.krj 

*,: . )
4

,  

A 

, 

Sick note flied by Mr.Shevde, adja 
28.8.1998. 

P.C.Kannan ) ( V.RaC 
Member ( J) ME 

Time being over. Ajourne 

(Laxman Tha) 
Memebr(J) / 

nkk 

I 23.7.98 

nprn 

28 .8 .98 



DATE 

12.10.98 

2 .11 .98 

QT 205/92 
OFFICE RE pO' 

ilk 

0 RDE P. 

Place it before the Division Bench 
on 12.11.98 

(V .Radhakrishnan) 
Member (A ) 

nki 

3ein: a Division 13ench matter, 
adjourned to 11.1.99. 

(V .radhakrishnar) 
IJember (A) 

nkD 

Division ench i,7, not available, 
CUTH lL.TC to 24.2. 

.rrUTn) 

1err(.9) 

24-2-99 

13.4.99 

rID 

p1ae before Division Bench on 

19-4-99. 

(P.C. Kanrian) 
Member (J) 

Pt 

Heard Mr.pathak and Mr.shevc3e. 

.RT HEARD. Adjurned to 3.5.99. 

(?.Cnnan) 	 (V.Radhakrishnan) 
Member(J) 	 Memer(A) 

nick 

 



ORDE r 

At the joint reqi.est of both the 

learned advocates, adjurned to 7• T,99, 

(P.0 .Innan) 	 (V .Radhkrishnn) 
1ember () 	 Member (A) 

nkk 

At the reclueTL of :r.shevhe counsel for - 
respondents, adjourned to 24.6.99. 

	

(P.c .nnan) 	 (V .Radhkrishnan) 
emherj) 	 emher ') 

n kk 

At the request of Mr.sheve , accrre( 
to 7.7.99. 

(P:C.E(1nnan) 	 (v.Radha}cris nan) 
Mener J) 	 erher(A 

n- 

At the re ue:3t of Tr.$heve, ejourr- 

to 	4.8.99. 

(P.c .rnan) 	 (v .Radhakrishran) 

	

nber ( j) 	 Terrher (o. 

n1c 

Time being over, adjourned to $ 8.99. 

)\\J 

(p.c1nnan) 	(V .Radhakrishnan) 
Member(J) 	 Member (A) 

nkk 

I 



DATE ORDER 
wr;(T7,;rzr fcquf 

OFFICE REPORT 

F 	 qqqq 

OA/205/92 	 - 

5.,8.99 
Leave n te filed by Mr.pathak, 

adjoirned to 	.8.99. 

/13U- 
(p.c .Iannan) 	(V .Radhakrjshnan) Member(j) 	 Member (A) 

nkk 

6.81,99 

16.8.9p 

i f  •3.9 

At t he request of Mr .Shevde, adjournec 
to 16.8.99 	 1 

AOLZ 
I 

 , 

p.0 .Innan) 	 (V .:Radhakrishnan) 
Member(J) 	 Mefftber(A) 

nkk 

r.Pathak is present. At the requ9st 
of Mr.Sheve, adjourned to 19.8.99. 

A4 
(P.C,,Kannan) (V.Radhakrjsh 
Mernber(J) Ierber (A) 

rikk - 

Mr.Pathakis nresen. At the reqe. 
of Mr.gh€ve, cc9jn'irned to 	15•9 •  

(P.o .Kannan) (v .Radhakrishnan) 
Member(J) Mernher(A) 

nkk 



'19IVI1 

OFFICE REPORT 

At tha request of Mr.Shevde, 
adj e::-1 ourn to 17.9.99. 

(P.0 .Karinan) 	 .Raha3crishnan) 
1ernber(J) 
	

Member (A) 

nkk 

17.9.99 	 At the reauest of Mr. P.H.Pathai 

and r4r. N.S. heve, d 4 ourned to 

29.999. 	 I 
/1 

/ I / \- 
(p.c. Kannn) 	(v. Rdho)crishnan) 
Iernber (j) 	 Iv:errr (A) 

.\L1 	Ft 

s'- 	 Time being over, adjourmd to 
" 

(:.c.Innan) 	 (v.Radhakrihr) 

Mr. Pathak submits that the reson 
-,-I  

dents 	directed to produce the order 
14.10.99 

regarding regularisariOrt of the applican 
ll O)L 

Lr. Shevde for the respondents also, may 

directed to produce theorders. We dire 

that both sides &d should indicate the 

present position of the applicants with 

full particulars 	 date of 

regularisation etc., Adjourned to 

25 •1099 Aco 	f the order may be 
5- -573 	 (f/5---1 8__- I 	IHt 	to both sides. 

MB 	Member TYJ 
C.Ka& 
	

(v. Racjiakrj 
bnter 



	

rqcs 	af 
+i 	7 	•119C 

r .3h-  ; 

4 
It is part heard matter ard 

Division 	Bench matter is not 
available, adourned to 3.12.99. 

47-14' TT 1TT 
UATE 	 OFHCE REPORT 

0 

25.11.99 

4.1 .2000 

(A .3 .sanghavi) 
Meme (J) 

nkk 

At the request of Mr,ShevJe, 

adjourned to 4. 1. 2000. 

(P.C. Kannan) 	(v.Radhakrishnan) 
Me rrer (j) 	 Me mber (A) 

Pt 

Released from PART HEARD. I&W

Adjourned to 1..2000, 

(P.c .Kannap) 
Member (j) 

nkk 

I (), 0 UI) 



91t 
ift 

1.3.2000 

rrri f-tqf 
OFFICE REPORT ORDER 

Division Bench matter. 

3.5.2000. 

(".c .I<annan) 
Membr (3) 

nkI 

35,2000 
Mr.Pathak has filed a leave note. 

Division Bench matter. Adjourned to 
21.64000. 

(A .5 .sanghavi) 
Member (J) 

nkk 

21.6. 200 	 Mt. Shevde seeks time to 

file reply to Zv/80/2000. Mr. Pathak,I 

for theapplicant absent. 

1&t/6 7/200JL.. 

(-- 
je has not remok,ed the 

objections in St/67/2000. He is 
directed to remove the same by the 

next date. Adjourned to 6.7. 2000. 

5--573 	r/3rrNf/9S—i8-5-99-1O,oOO 

	

(M.p. Singh) 
	

(A.s. Sanghavi 

	

Menter (A) 	Merrber (J) 



4 	0h/20 5/92 

rT ftft 	 WTkT 
1ATE 	 OFFICE REPORT 	 ORDER 

6.7. 2000 
Mr. pathak says that the 

O.A. can be disposed of, by 

Mr. Shevde indicating the present 

position. Since it is 2 a Division 

Bench matter, Hon 'ble Vice Chairman 

may be moved for transferring the 

matter to the 1st Court. Adjourned 

to 28.8.2000. 

A--%- 
(A. 	Sanghavj) 

Meraber (J) 

11.38.20 Adjourned to 2* 28.08.2000. 

A  
(A.. Saaghavi) 	 v. R amakrj,bna 

Member :r) 	 Vice Chairman 

 

7 

• 

v_ (ë7- $ J(V 

T - o5-573 	r/rcr/9 
	

0 



CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH, AHMEDABAD 

O.A.No. 205 OF 1992 

Ahmedabad this the 31day of August, 2000 

Hon'ble Mr. V. Ramakrishnan, Vice Chairman 
Hon'ble Mr. P.C. Kannan, Judicial Member 

Jitendra A. Rami 
Association of Railway & 
Post Employees through its 
Vice President S.N. Babele 
Having office at 
Alap Flats,Opp.Anjali Cinema 
Vasna Road, Ahmedabad-7. 	 Applicants. 

By Advocate: Mr. P.H. Pathak 

VERSUS 

Union of India 
Notice to be served through 
Divisional Railway Manager 
Western Railway 
Pratapnagar, Baroda. 

2. 	Chief Works Manager 
Engineering Workshop 
Western Railway, Sabarmati 
Ahmedabad. 	 Respondents 

By Advocate: Mr. N.S. Shevde 

JUDGMENT 

Hon'ble Mr. V. Ramakrishnan, Vice Chairman 



The applicants whose names are listed at Annexure A-i have 

approached the Tribunal seeking the following reliefs: 

"(A) The Hon'ble Tribunal be pleased to declare the 
impugned order at Annexure 'A' directing the applicant 
employees to work as casual labourers under the 
respective authorities, as illegal, invalid and inoperative 
in law and be pleased to quash and set aside the same. 

Be pleased to declare the impugned order directing 
the applicant employees to work on ELA work as casual 
labourers, without offering any opportunity of being 
heard to the applicants, as violative of principle of natural 
justice and also Art. 14 & 16 of the Constitution of India. 
Be further direct the respondents to treat the applicant 
employees as regular Khalasi and absorb in the 
permanent posts. 

Be pleased to declare that the applicants cannot 
be reverted as casual labourers as they are absorbed as 
regular Khalasi after due screening and continued for 
more than 5 years, and also their juniors are absorbed as 
regular Khalasi and therefore, the impugned order is 
violative of Art. 14 & 16 of the Constitution of India. 

Any other relief to which the Hon'ble Tribunal 
deems fit and proper in the interest of justice together 
with cost." 

2. 	We have heard Mr. Pathak for the applicant and Mr. Shevde for the 

respondents. 

3. 	The applicants are open line casual labourers and they were continued 

in Baroda division for long. They contended that they had an expectation for 



-3- 

regularisation as per the rules and instructions followed by the Railways. 

However, they were given option for engagement in the Concrete Sleepers 

Factory at Sabarmati in Civil Engineering Department. The relevant portion 

of the order dated 24.6.1987 as at Annexure A-2 reads as follows: 

"In connection with the above, a list of 50 CL 
Khalasis who have been screened is sent herewith. 

You are requested to please engage them as 
substitute strictly as per seniority. Their lien will be 
maintained by the respective units from which they have 
been transferred. Hindi version will follow. 

Please acknowledge the receipt of letter." 

4. 	Subsequently the concrete sleeper factory had to be closed and they 

were declared surplus and as per the letter dated 20.4.1992 as at Annexure A 

which is impugned in the present OA, they were returned to the parent 

division. Mr. Pathak says that as they were engaged as open line casual 

labourers for long period in Baroda division , they had a legitimate 

expectation for regularisation at that level as per the relevant rules and 

instructions. He contends that the impugned order gives an impression that 

they will be screened4resh as if they are fresh casual labourers which would 

result in the past service rendered by them as casual labourers being wiped 

out and this can not be done. The fact that the concrete sleepers factory was 

closed cannot adversely affect their prospects and the earlier service 

rendered by them in the respective unit which in this case is Baroda division 

should be reckoned for assigning seniority to them in the list of casual 

labourers. 



-4-. 

Mr.Shevde for the respondents draws attention to the reply statement 

and brings out that it is not the intention that the applicants' past service as 

casual labourers would be wiped out or that they were being engaged as 

fresh casual labourers on closure of the concrete sleeperi factory. He also 

draws attention to the reply statement. Keeping in view the date of initial 

engagement they are given due seniority in the list of casual labourers in the 

division and have since been regularised as per their turn in accordance with 

the panel position. He states that in view of this, the applicants apprehension 

that they are to be treated as fresh casual labourers on closure of sleeper 

factory is not well-founded. 

Mr. Pathak had submitted that the Tribunal by its order dated 29.5.92 

modified the order dated 22.4.92 and had given some interim direction and 

as such the applicant would be entitled to pay for the period from 22.4.92 to 

8.5.92. He also says that the applicants seniority should be properly 

maintained and they can not be shown below persons who had rendered less 

service as casual labourers in the open line on their regular absorption. 

Mr. Shevde brings out that of the 19 applicants, 14 had been paid their 

salary for the period 22.4.92 to 8.5.92. He is however not sure about the 

remaining five. It is possible that they had not reported for duty. However, 

if the remaining five hany grievance that they have not been paid the 

wages for the period they actually worked, they can take up the matter with 

the Railways. 

As regards the seniority position Mr. Shevde has subsequently made 

available a memorandum dated 24.2.1992, a copy of which is taken on 
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record. The subject of this memorandum is Screening of casual labourers - 

Engg. Department - BRC Divn. -. Surplus staff of SBI. It further says that 

the following correctioniadditionlinterpolation may be made in the 

provisional panel issued by letter dated 18.12.91. We find from the memo 

that the applicant no.! Baiwant Narsing is shown to have worked for 3390 

days and his position in the panel is interpolated as 527(A) and his date of 

engagement is shown as 3.10.1979. Similarly Shri Bharat Dhana the 

applicant No.2 is shown to have worked for 5798 days and his position in 

the panel as interpolated is 28(A) and his date of engagement is 11.9.71. 

Most of the applicants shown at Annexure A are covered by this 

memorandum except for two. It is clear from this statement that for the 

purpose of interpolation in the panel for regularisation, the number of days 

put in by them as casual labourers earlier also had been taken into account as 

shown from the date of the appointment. In the light of this position Mr. 

Shevde says the apprehension that the service rendered prior to 1987 would 

be wiped out is baseless and the Railways have gone on the basis of total 

service rendered as casual labourers. 

9. 	In the light of the present submission of Mr. Shevde it is clear that the 

applicants were no longer treated as fresh casual labourers on closure of the 

sleeper factory. We also record the submission of Mr. Shevde that for the 

purpose of regularisation the Railways had taken into account the service 

rendered right from the date of initial engagement which vary from 1971, 

76, 78 and 79 etc. Mr. Pathak's apprehension that some persons who had 

rendered less service as casual labourers might have been shown senior to 

the applicants prima facie not borne out. However, if the applicants make a 

request for scrutinising the seniority list the Railways shall give access to 



thei. As regards those applicants whose names do not figure in the seniority 

list, they may also take up the matter with the Railways regarding their 

seniority if they are still interested and the Railways shall dispose of the 

same in accordance with the relevant rules and instructions. 

As regards the other submission of Mr. Pathak regarding the wages 

for the period from 22.4.92 to 8.5.92 we note that 14 of the 19 applicants had 

been given such wages. If the remaining five had actually reported for 

duties and if they have any grievance for not getting the wages for the 

period, they may make an appropriate representation to the Railways and the 

Railways shall deal with the same in accordance with the rules and 

instructions and if they had actually worked the Railways shall give them 

salary for the relevant period. 

With the above observation/direction, the OA is finally disposed of. 

No order as to costs. 

(P.C. Kannan) 
Member(J) 

- 
(V.Ra.nakrishnan) 

Vice Chairman 

Vtc 


